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6. JCDR :
7. Bar Association, CEGAT, New Delhi
8. Library, CEGAT, New Delhi
9 Director (Review), C.B.E.C. North Block, New Delhi

10.  Guard File.
11.  M/s Deeparchic Publications, M-93, Marg-46, Saket, New Delhi.
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(Final Order Sheet)

- Inthe Custom, Excise & Gold (Control) Appellate Tribunal

New Delhi

APPEAL NO...E/3125/2000. .. .OF 19 (o, )

ARISING OUT OF ORDER IN ORIGINAL/APPEAL NO.
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CORAM : o
............................. shri B.S. Bedad oo
Member {Judicial)
To be referred to the Reporter onnot ?
£irsot_. ORDERNO..A.[192. ..Q{../.M&...C-ﬂ-'/’wy
Peleeeeen P.S. Bajal

................................

None for the appellant& The appellants
were directed vide Order dated 8.12.2000 by the
Tribunal to make pre-deposit of Rs.8,14,776/-
within four weeké and compliance was to be

reported todavy. But today none has come present.

PN




on behalf of the appellants to report the

compliance of the said order of the Tribunal.
There is also nothing on record to suggest if they
had deposited the amount of Rs.8,14,776/-.
fherefore,the appeal of the appellants is ordered
to be dismissed under Section 35 F of the Act for
non-compliance with the Tribunal's order. However,
they will be at liberty to get the appeal restored
if they were able to produce evidence regarding
the compliance of Tribunal's order within

stipulated period.

( P.S. Bajaj )}
Member (Judicial)

Dt: 11.1.2001




